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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3

: AT HYDERABAD
0.A.N0,1261/96
BETWEEN s
K.Venkata Ramana
AND
1, Union of India, rep. by‘the
Chief Postmaster-General,

2. The POStmaster—Genéral,‘
- Kurnool Region, Kurnool-5,

3, The Supdt,. of Post Offices,
Tirupati Divn,, Tirupati-1.

4, P.R.Mohana Krishna Gupta,
R/0 Vyasashramam, Yerpedu,
Chittoor Dist,
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ftﬁé;épplicant submitted the -application. . for considé

the se;eétion based on the merit#of th?;@éﬁdidatesr

0.A.No 126_/95 - Date of Ordegz_zg.lllgg

X Oral order as per Hon'ble Shri B.S., JAIPARAMESHWAR|

Heard Mr,¥.Appala Raju, learned counsel for the
applicant, Mr,N.R.Devraj, learmed standing counsel f4r

respondentsl-3 and Mr,K,L.Narasaiah, for R=4,

M) X

2e The applicant is presently working as Extra Dgpartmental

villag Ve
Branch Post Master, Vyasashramamy/ Yerpedu = i) Mandal

s e

CTirupati Postal division, He has been continued as sPch by

the interim orders passed by this Tribunal in this Oa,

3. In response to the notification dt, 28.5.9§-N0,B3/74

candidature for the regular post of EDBPM, In respon$

ring his .

e to the

sa;d notiflcation eight candidates had appeared, Howe¢ver the

- the
ReSpondent No.3 selected/Re5pondent No.,4 as the EDSBM,
Vyasashraman. | :
has 'filed this. OA
4, The applicant/bhallenglng the selection of R-4

praying this Trlbunal‘to direct the respondents to re-

5. The learned counsel for the respondents 1-3 sub

the file relating to the selection of the candidates,

6, . It is to be noted that the candidature of the a

and

eXamine

mitted

pplicant

came to be rejected on the ground that he has not submitted adong

- th
with his application the photostat?)copy ofzgéaistered
in support of the §roperty certificate in the name of

with sa ch‘xble rights,

document

the applicant

7e The applicant had submitted only the certif icatgq of

Mandal Revenue Officer with regard to the property ard

Condition No,4(iv) (@) reads as follows ;-

T

income,

°el
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[ _.-w.; e

fij} f;‘mka@§E§§Eat copy_of the, property registered
document in support of property certiftate
in the name of the candidate with salab]e

rlghts“
8. Pdmittedly the applicant had not submitted thg photostat.:
ty and qertified

copy of the prope: shown to have been possessed by h:m/by the
M.R.0, in the certificate. Since his application wag not

the .
completes in all resPectﬁfreSpondents 1-3 were justiiied in

rejecting his candidature,

9. There are no gmounds to set aside the selectign of the

Respondent No,4 as the EDBPM, ' The applicant has not|challenged
. - photosta

the notification in which he was obliged to submit the/copy of the

property ?EEEigment. As his application was not complete’ in

all respects the Respondents 1-3 were within the~rights o0

reject the claim, '
- 10, Hence there are no merits in this OA and the same is
. shall 'stand
. dismissed, No costs, All interim oxders Ls. vacated)

( B.S, JAI P ARAMESHWAR ) - { R,LRANGAFAJAN )
/Member Tuwdl,) : Member |(Adm, )
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| Rem/=

"One spare_cbpy.

The Chief Pestmaster General, Unieg‘of India,_A.P.Circle;

Hyd. , ‘ .

The Pestmaster Gene:al;‘xurnoal Region, Kurnepl,

The Supdt of Post dffices, Tirupathi Divisien.

One cepy te Sri. Y. Appala'Rajﬁ._advocate; CAT

Tirupathi-

JIHYdo

One cepy te Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

One cepy to Sri. K.L.Narasimha, advecate, fer

One cepy te Library, CAT, Hyd. !

F~4; CATJHYdo
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